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आदेश/ORDER 

 

Per  Sanjay Garg,  Judicial  Member: 

 

The present appeal has been filed by the Assessee 

against the order passed by the Learned Commissioner of 

Income Tax (Exemption), [hereinafter referred to as “CIT(E)’] 

dated 22.11.2024 u/s. 80G  of the Income Tax Act, 1961 

(here-in-after referred to as “the Act”). 

 

2. The assessee in this case is aggrieved by the action of the 

Ld. CIT(E) in rejecting the application for final registration u/s. 

80G of the Income Tax Act.  The ld. CIT(E) noticed that one of 
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the objects of the assessee trust was religious in nature, which 

reads as under:  

“To establish, run and maintain prayer centres, meditation 
centres, spiritual bhavans, ashrams, gurukuls and such other 
institutions for development of spiritual and cultural feelings 
amongst people, to carry out such different activities for spread 
and propagation of elements of Indian culture, to organize kathas, 
saptahs, parayans, spiritual lectures and celebrate festivals, to 
carry out activities of Navratri Mahotsav, Shivratri Mahotsav, 
Ganeshotsav etc. as part of celebration of festivals, to carry out 
works for maintenance of faith of people towards Almighty and 
explain Importance of Suryashakti.” 

 

He observed that the above object of the assessee being 

religious in nature, the same does not fall within the definition 

of “charitable purposes”.  He, therefore, rejected the 

application of the assessee for final registration under section 

80G of the Income Tax Act 

 

3. Being aggrieved by the said order of the Ld. CIT(E), the 

assessee trust has come in appeal before us. 

 

4. The ld. counsel for the assessee has demonstrated before 

us that all the objects of the assessee trust, except the one as 

noted above, were charitable in nature and which has also not 

been disputed by the Ld. CIT(E) so far as the aforesaid object 

was concerned.  The ld. counsel for the assessee has 

submitted that the assessee for the last three years did not 

spend any money on the aforesaid object. He has further 

submitted that even a perusal of the aforesaid object would 

reveal that the same is not purely religious in nature.  That 

the said object, in fact, was mainly for development of spiritual 

and cultural feelings among people and for propagation of 

element of Indian culture through various festivals, 
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celebrations and including katha and even pranayam.  The ld. 

counsel further has submitted that even the trust has now 

removed the said object from its Memorandum of ‘Objects and 

Purposes’ of the trust.  

 
The ld. Departmental Representative, however, has relied 

on the findings of the CIT(E) 

 
5. We have considered the rival contentions.  We agree with 

the contentions raised by the ld. counsel that the object 

reproduced above is not solely or substantially for religious 

purpose. Even the assessee has not incurred any expenditure 

for the last three years on any activity relating to the aforesaid 

object.  Even, there is no denial of the fact the other objects of 

the assessee trust are charitable in nature and the assessee is 

engaged in the charitable activity, such as, providing food to 

the poor and clothes to the needy etc.  Moreover, the assessee 

trust has now removed the said object from its memorandum 

of ‘objects and purposes’.  

 
6. In view of this, we do not find any justification on the 

part of the Ld. CIT(E) in rejecting the application of the 

assessee for final registration u/s. 80G of the Income Tax Act.  

The impugned order of the ld. CIT(E) accordingly is set aside 

and the matter is restored back to the file of the ld. CIT(E) with 

a direction to decide the application of the assessee afresh.  It 

is directed to the assessee to furnish amended copy of its 

memorandum of objects to the ld. CIT(E) showing that the 

assessee has removed the aforesaid object from its 

memorandum. The ld. CIT(E) thereafter will decide the 

application of the assessee afresh in accordance with law. If 
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the assessee has removed the aforesaid object from its 

Memorandum of Objects, then the application will not be 

rejected on this issue.  

 

7. In the result, the appeal of the assessee is treated as 

allowed for statistical purposes. 

 

               Order pronounced in the open court on 27-03-2025                

             

                        Sd/-                                                                 Sd/-                                             

(Makarand V. Mahadeokar)                                      (Sanjay Garg) 

        Accountant Member                                         Judicial Member 

Ahmedabad : Dated 27/03/2025 
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